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INTRODUCNON

, I, the Chaiman, Commifiee on public Undertakings having been
::T::":d b, lhe commirtee ro presmt rhe Repon on rherr behalt presetrr rhjsiofly sevenrh Reporl on the Acrion Taken Uv C"*r"*.",." it,i
::::lT:19"i1^ *llltned itr th€ Ninety rhird Repon of rhe comm tee on
ii::::,Llndcyk'ngs lr0r4 2016) reladns ro Kerah Srare ri"ancl"r r"",p,*"Llm e(r based on the Repon of rhe Comptro er and Audilor Cenemi of Indla forfte years ended 3t March,2Ou (Cooherciat)

Thiruvananthapuam,
2nd May,2011.

C. DIVA(ARAN,
Chairman,

Conmittee on Pubtic Unde akings.



REPORT

This Report deals with th€ Action Taken by covernment on the
recommendations conrained in the Ninety Third Report of rhe Committee on
Public Undertakin$ (2014-2016) r€lating to Kerala Sr.re Financiat Enterprises
Limited bssed on lhe Report of the Conptroller and Auditor Ceneral of India for
the year ended on 31 March, 20ll (Conunerciat).

The Ninety Third Report of the Committee on pubtic Undertakings
(2014-2016) was presented to rhe House on 27th July, 2015. The Report
contained five recommendations in para numbers 3, 4, 5, ? altd 8 and the
Oovemment fumished action iaken statements to all of them on 20-5-2016. The
Committee (2016'2019) considered and approv€d these statements received Gom
Govemment fi ir's me€ting held on 30-11-20t6.

I I l5120t 7.
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REPUES FIJ'RMSHED BY C,OVERNMENT ON T]]E RFXOMMENDA'IIONS
OF TI{E COMMITIEE WHICIT HAVE BEEN

ACCEPTED BY TTIE COMMTTEE

Sl- Para Departmenl
No. No. concened by

(5)(4)o)(2)(D

Taxes The Conmittee is of rhc
opinion that the failure
of the Managem€nt in
taking appropriate
decisions on time and
hck of ptanning has led
to th€ delay in the
ren€wal of term deposits
and thereby loss of
potential eaminas. The
Committee is not
convinced with the
explanation of rhe
witness that there isn't
any financial loss in the
matter The Commitree
further el!cidat€s that
the Company could
have gained morc profit
if th€re was a system
which would enable to
take irnmediate decisions
accurately without
waiting for the decision
of the Board.

The Commitlee thereforc
recommends that the
Company should evolve
a suitable mechanisn fo.

As and when there is an
upward revision in the
interest rate for Treasury
Deposits, Company will
take utmost care and tat€
immediate steps to renew
the deposits in time,
without sustaining any
loss to the company, in
tuture-

In future, Company wilt
take quick d€cision in all
major cases that may
cause financial loss ro tbe

'Ibxes



(5)(4)o)(2t(l)

taking quick decisions
in time in order to avoid
loss incurred due io the

delay in getting approval
lrom the Board of
Dir€ctors.

Company with prior
appfoval of the Board or
take immediate d€cision
and obtain ratification
from the Board thereafter

sustarnrnS

Taxes The Committee dir€cts
to examine whether the
approval of the Board of
DirectoN of th€ Conrpany

is necessary for deposits,
preclos res and renev,/al

of tunds.

Taxti The Committee obsewes
that the excess
contributions made to
the Provid€nt Fund
account resulted in an
unbalanced paYment of

. Rs.1.5 crore and the
reason for such a hug€
gap was the inefficient
administration of the
responsibl€ offic€rs.
Therefore the Committ€e
suggests that all EPF
contributions should
only be in consonance
with the existing
statuto.y rules and

financial loss to ah€

Company.

As p€r the organizational
strucrure, all major
decisions of the Company
is taken by the Board of
Directors.

As per the Provid€nt Fund
Act, 1952 the peNionable
nonthly salary is limiied
to Rs. 6500 per month
for remitting the EPF
contribution. There is
provision for r€mitting
higher amount as EPF
contribution on deducting
the same amount ftom th€

monthly salary.
Accordingly, th€ Board of
Directors of th€ Company
in their meeting held oD

l3- 10- 1988 (Board
Resolution No.2241)
resolved that the Company
as an Employer shall remit
8.33% of the salary or $e
percentage fixed by the
notification issued by the

Covemment ftom time to
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(D (2) (3) (t(4)

lirne (if the employees
remit same or more amount
as PF cont bution).

5 8 Tarrcs The Cbnunitree lEconullads Taxes Deparrment will
that Taxes Department adhere io the hstructions
should stricrly adhere to on time limit in funne.
tbe instructions as regard
lo tbe time limil in
delivering responses on
audit paragraphs.

C. DIVAKARAN,
Thiirvananthapuram, Chaiman,
2nd May,2017. Committee o1 P!1blic Un.lertakinss.
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